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Sinha, I beg to lay on the Table the following 
statements showing the action taken by 
Government on the various assurances, 
promises and undertakings given during the 
sessions shown against each:— 

(i) Statement  No.   XI—Thirty-eighth 
Session, 1962. 

(ii) Statement    No.  VIIT—Forty-fifth 
Session,  1963. 

(iii) Statement  No.   VIII—Forty-sixth 
Session, 1964. 

<iv) Statement  No.  VI—Forty-seventh 
Session, 1964. 

<v) Statement    No.   VI—Forty-eighth 
Session, 1964. 

(vi) Statement    No.    IV—Forty-ninth 
Session, 1964. 

(vii) Statement No. Ill—Fiftieth    Ses-
sion, 1964. 

ISee Appendix LI, Annexure Nos. 37 to 43  
for (i)  to  (vii)  respectively.] 

FIRST REPORT OF THE COMMITTEE 
ON PUBLIC UNDERTAKINGS 

SHRI M. GOVINDA REDDY (Mysore): 
Madam, I beg to lay on the Table a copy of 
the First Report of the Committee on Public 
Undertakings on the National buildings 
Construction Corporation, Limit-id, New 
Delhi. 

LECTIONS TO THE ANIMAL WEL-
ARE BOARD AND THE INDIAN 

ENTRAL SUGARCANE COMMITTEE 

THE   DEPUTY  CHAIRMAN:   The  fol-
ding members being the only candidates 
minated for election to the bodies res-clively   
shown   ag:iinst   each,   J   hereby :Jare them 
duly elected to be members the said bodies: 
— I. Shrimati   Shakuntala     Paranjpye— 
Animal Welfare Board. 

2. Shri R. S. Khandekar—Indian Central 
Sugarcane Committee. 

STATUTORY RESOLUTION RE CREA 
TION OF CERTAIN NEW ALL-INDIA 

SERVICES—continued. 

THE DEPUTY CHAIRMAN: We go to the 
debate or the Statutory Resolution. And may 
1 also announce that the House will sit till 1-
30 P.M. 

SHRI M. RUTHNASWAMY (Madras): 
Madam Deputy Chairman, as a member of the 
party to which I have the honour to belong, f 
would not countenance the taking up by the 
Central Government of any other functions or 
duties of State Governments, but then in 
regard to recruitment of the Services the 
deterioration in the States has been so great 
ffiat I am compelled to support this motion. 
'\v-Public Service Commissions wnicn we»* 
intended by the Act which brought them into 
being to be bodies above and outside political 
influence have been constituted in recent 
years on more or less political lines. Members 
have been appointed to Public Service 
Commissions, some of them even not 
qualified by education to be on such bodies. 
Some of them have been appointed because of 
their political affiliations to the Congress as a 
reward for their service to the Congress Party. 
And so much of the confidence which 
accompanied the institution of these Public 
Service Commissions has been steadily falling 
and therefore it is that the Central Govern-
ment is called upon to take up the constitution 
of certain Services. Today we are called upon 
to allow the educational and agricultural 
Services to be constitute*! of men and women 
selected bv the Union Iftiblic Service 
Commission. 

(Interruptions) 

SHRI DAHYABHAI V. PATEL (Gujarat) : 
There is still some gas which is erupting here, 
Madam. 

SHRI M. RUTHNASWAMY: As for the 
importance of the quality of the adminis-
trative  Services  in  a  developing  country 
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like ours there can be no doubt. A recent 
publication of the United Nations '"A U.N.O. 
Handbook on Public Administration" issued 
in 1961 says that administrative improvement 
is a sine qua non in the implementation of the 
programme of national development in such 
developing countries and again it goes on to 
say that the establishment of a competent 
public Service must therefore have a high 
priority on the agenda of national develop-
ment. There are two principles enunciated in 
this handbook, firstly that the quality of the 
entrants to public Services depends closely on 
the general level of educational opportunity 
that the country affords and the second 
principle is that the years of special training 
and experience, the patient and persistent 
development of the many different skills and 
the basic education needed to understand, to 
administer and to constitute these various 
skills are factors whose importance cannot be 
rweresti-mated. 

Now, why is it that the educational and 
agricultural Services are to be brought under 
the jurisdiction of the Government of India 
and recruited through the Union Public 
Service Commission? In the educational field 
teachers of high quality are required in order 
to constitute the staff of Government 
colleges. Headmasters of the schools 
administered by the Government have also to 
be recruited from the educational section of 
the I.A.S. and so also Inspectors. There was a 
time when we had all-India Services for 
education and agrjculture. Under the 
influence of the idej of provincial autonomy 
the Educational Services were provincialised 
and they were recruited from graduates of 
local or other Indian Universities and the 
result has been a deterioration in the 
standards of the Educational Services in the 
States. Foimerly to these Educational 
Services— the Indian Educational Service it 
was called in those days—were recruited men 
trained in English and other European 
Universities and so it was possible to fill the 
staff of colleges. Inspectorates and even 
headmasterships with highly qualified men. 
But this trust in Indian Universities ha* been 
considerably disturbed by recent de-
velopments. On account of the various causes 
into which I need not enter the standard  of  
University  education in  our 

country has considerably fallen in recent 
years and therefore it is necessary even in 
humanity subjects to look to students who 
have had educational training and experience 
in Universities with much higher standards 
than those obtainable in Indian Universities 
and to recruit them to the educational Service. 
But I do not see how it is so necessary that 
the agricultural Services of the States should 
be recruited on an all-India basis, because 
after all our agricultural colleges are still able 
to produce competent men who might fill the 
agricultural Services. I am not conviced that 
the need for having an Indian Administrative 
Service in agriculture is as great as the need 
in the educational Service because the 
agricultural Service is filled with people, 
people in offices, who are concerned with 
agricultural extension services, men of 
administrative character and abilities required 
in the agricultural Service. Probably the 
Minister in lu's reply would be able to 
convince us that the need for having an all-
India agricultural Service is as great as the 
need for having an all-India educational 
Service. 

We are supporting this Resolution because 
we think that the standards of recruitment 
pursued by the Union Public-Service 
Commission are still high, because the 
practice of appointing political servants of the 
party in power has not yet affected the 
recruitment of men for membership or 
chairmanship of the Union Public Service 
Commission. But I should like to emphasize 
that we should not be satisfied with mere 
recruitment of highly qualified people to the 
educational or the other administrative 
Services. I think the probational training soon 
after recruitment should be of the highest 
order. According to the statement in the late 
Mr. V. T. Krishna-machari's Report on Indian 
and State Administrative Services, T find that 
the provision for training, after recruitment, is 
very inadequate. It is restricted to one year 
only and the training is divided into two parts. 
One is called training in foundational subjects 
and the other is called training in 
administrative subjects. A number of subjects 
are given. For instance, the foundational 
course consists of instruction in the evolution 
of modern Indian State as a democratic, 
secular and welfare State, the theory of 
political organ- 
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[Shri M. Ruthnaswamy.] 
ion, the theory of State action, a survey of the 
main currents of Indian history, political, 
economic, social and so on. Then, No. (2) 
consists of insrtuction in Indian culture, (3) the 
Constitution of India, (4) instruction in public 
administration and (5) liiuiaii Economy. Now, 
all these subjects are to be taught in the space 
of six months. Now, what kind of training, 
what i: i/>n can you give in these large, 
important five subjects in the course of six 
months? The other six months are to be 
devoted to training in district and other 
administration. If there has to a proper training 
for these recruits to the Indian Administrative 
Services, it should be extended, at least, to two 
years. It is only in a period of two years that 
these recruits to the Indian Administrative Ser-
vices will be able to be trained properly for our 
administrative work. Instructions in these 
foundational subjects and the other subjects of 
immediate administrative use would be 
possible in these two years. Otherwise, we 
shall have people who are cramped with 
instruction. We shall not have competent 
administrators. We will have only stuffed 
owls. It is only such kind of people who will 
be produced by this kind of forced feeding in 
the period of one ye 

Therefore, while I congratulate the Home 
Minister on bringing forward this motion, I 
would like his department to fay as much 
attention to post-recruitment training as to 
methods of recruitment. It is only when the 
persons recruited to the Indian Administrative 
Service, to the Indian Agricultural Service or 
the Indian itional Service, are submitted to a 
post-recruitment training of an extensive and 
intensive character that we shall have 
administrators who will be worthy of the 
country   and   who   are   needed      for  the 

fry's requirements. And this training. 
;d be in a residential institution, be-it is 

the corporate life in a resident - 
institution that will give them the esprit 

de corps, which is so necessary for susta in ' -  
! he morale and the standard of work of our 
administrative officers. Therefore, t!i inistry 
should pay as much attention he training of 
the recruits to the Ind.. n   Administrative  
Services as  to 

their initial recruitment. It is only then that 
this new method of creating All-India 
Services in the educational and agricultural 
sections will be a blessing to the country. 
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SHRI NAI-'ISUL HASAN (Uttar Pradesh): 
Madam Deputy Chairman. I rise to give my 
whole-hearted support to this statutory 
Resolution which has been moved by the hon. 
Minister, Shri Jaisukhlal Hathi. I also 
congratulate him on his lucid exposition of 
the question that is before the House at the 
present moment. I welcome this Resolution 
which is an enabling thing one. It will enable 
Parliament to make a law for the creation of 
these two Services. 

[THE VICL-C.IMRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE)  in the Chair.] 
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[Shri Nafisul Hasan] If we look at the 
provisions of the Con-ititulion, we will find 
that this Resolution is in pursuance of the 
provision in article. 312(1). According to sub-
article (2) of the same article, we have at 
present the Indian Administrative Service and 
the Indian Police Service which, according to 
this sub-article, are deemed to have been 
jreated by Parliament. Earlier also, we decided 
to create some other All India Services. The 
reasons for the creation of these Services have 
been given by the hon. Minister, and I entirely 
agree with them. 

One other aspect of this question I want to 
place before this House and that is that the 
scale of pay and the prospects in the All-India 
Services will be better than those in the State 
Services that there will be a wider field of 
selection and that the conditions of service and 
the scale of pay will attract better persons. We 
know that quite a large number of our young 
men, doctors, engineers, etc. are still outside 
the country. Though they are keen to come 
and servo the country, the service conditions 
in the State Services are not such as to attract 
them. I hope and trust that our young 
engineers and others who are abroad, will be 
attracted to come back to our country and 
serve it, in view of the better prospects. 

I think that the object of creating an all 
India Services is to supplement and not to 
supplant the State Services. I mean to say that 
there will still be the State Education Service 
although we are going to have an All India 
Education Service also. I know how the 
States are dealing with it. I know about the 
State of Uttar Pradesh. As far as education is 
concerned, we have got a State Educational 
Service and also a Subordinate Educational 
Service. In the State Service, there is Class I 
and Class II. But Class I is open mainly by 
promotion, there is no direct recruitment to 
Class I services generally. Therefore, when 
we are going to create an all-India Service I 
think the first question which will come up 
before the Government will be as to which of 
the personnel of the State Services are fit 
enough to be absorbed in the all-India 
Service. I find that in his speech yesterday the 
hon. Minister had suggested some- 

thing, that there might be a proportion of '3 
rw "'"'' reserved for promotion. My view 
about it is that we should not at this moment 
decide finally the particular proportion which 
are to be given to direct recruitment and to 
promotion because we have got to look to the 
present conditions in all the States. We have 
got to see how many persons are fit to be 
absorbed as a first step, though I would 
welcome that a majority of the persons to be 
recruited jn future should be taken by direct 
recruitment—promotion should also be 
there— so that there may be an influx into the 
Services both of new blood and of experience. 
That is a proper combination and a healthy 
condition for the growth of every Service. 

After this Resolution is passed by this 
House, the Government will consider the 
question of legislation for the creation » these 
Services. 1 have read the provision in article 
312 and I know that the creation of these 
Services is possible only by a law, that we 
have got to bring forward a Bill and pass it 
into iaw. But as far as the conditions of 
services and all other things are concerned, 
they are also to be regulated by Parliament. 
The word used there is "regulation". 
Therefore, my suggestion is that these things 
should be determined by rules made under the 
proposed Act and the authority to make the 
rule* should be delegated to the Government 
in that respect so that after everything has 
been gone into a proper decision is made both 
in regard to the conditions of service and also 
the proportion for recruitment, for direct 
recruitment and by promotion. 

I have seen executive officers working in 
the State drawn both from the IAS and the 
Provincial Executive Service. Normally, IAS 
officers are deputed to the States and during 
their posting they are under the control of the 
States; they are posted according to the 
requirements of the State. I think the same 
principle will be followed in regard to these 
all-India Services   also.    But  it   will   be  
desirable 

that officers serving in one State 1 
p.\f.     should not be allowed to remain 

there for a very long period; they 
should be taken back from the State and 
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given to another State, or they may be ted 10 
work in the Centre. But as the administrative 
control of these officers is concerned, that 
will be with the States. But at the same time 
because they are all-India officers, all 
disciplinary pro ceedings and action taken in 
consequence thereof is to be taken by the 
Central Government in consultation with the 
Union Public Service Commission. 

There   is  one  thing  more  and  that  is 
Although these officers will be serving in the 
States and will really to a certain extent  
replace the present State offi-still  I  feel  that  
additional  expenditure on administration  will 
be necessary. To think that it will not involve 
any addi-a! expenditure is, I think, not a cor-
rect  notion.    The  finances  of the  States g 
what they are, all the elastic resource with us 
in the Centre, it is not pos-~3Re  for the 
States to bear any  further burden.    
Therefore, if any additional expenditure  is  
involved in  the  creation of these services, 
that burden must be borne by the Centre and 
not transferred to the 

My hon. fiiend, Mr. Sinha, has just now red 
to the medium of examination by the Union 
Public Service Commission. My reading of 
the present situation according to the 
Constitution is—I have already given 
expression to it on a former occasion—that 
Hindi has become the official language of the 
Union. It is by virtue of the Languages Act 
that English also has to continue for the 
purposes in addition to Hindi—these are the 
words used—for which it was used earlier. 
Therefore, Hindi as a medium of examination 
in my opinion is a must. Now if the Govern-
ment is not going to introduce Hindi as a 
medium of examination here and now, it will 
be acting against the provisions of the 
Constitution. Therefore, I urge upon the 
Government to look into the matter and not 
put it off on the plea that there is opposition 
in the South or from any other quarter. We 
are not opposed to h continuing as a medium 
of exami-Now according to the Constitutional 
provision persons who have prepared 
themselves for the Central Services, because 
they knew that Hindi being the official  
language was bound to become the 

medium of examination, we have no answer 
to them. Therefore, my submission is that in 
all the examinations which are to be held by 
the Union Public Service Commission Hindi 
and English both should be the medium of 
examination. 

SHRI P. N. SAPRU (Uttar Pradesh): What 
about regional languages? 

SHRI NAFISUL HASAN: As far as the 
Languages Act is concerned, they do not 
come into the picture as the official languor 
the Union. 

In the end I thank you, Madam. With 
these words I give my whole-hearted support 
to the Resolution moved. 

SHRI M. N. GOVINDAN NAIR (Kerala): 
Madam Vice-Chairman, yester-the hon. 
Minister made a very strong for his 
Resolution. He stressed the necessity for an 
integrated approach to these problems. He 
appealed in the name of national integration 
to accept this proposal. He also stressed on 
the necessity of having emotional integration 
through this measure. Well, I am not against 
having an integrated approach as far as both 
education and agriculture is concerned. But 
my fear is whether this step in the present 
context will at all help the integrated 
approach which he wants and the national 
integration which he is aspir-?or. Now, I will 
concentrate more on the educational Service. 

I was thinking about this problem after I 
heard the hon. Minister yesterday with my 
State in my mind. Our State is considered to 
be one of those which are so far ahead in 
education. But unfortunately the situation 
there is not very happy. Coming to college 
education, in our State there are a large 
number of private colleges. There are a 
number of Government colleges and there are 
a few colleges directly under the University. 
Now, those college teachers who are directly 
under the University are considered to be the 
blessed few because they have a higher 
salary, fewer hours of work and sometimes 
the number of students whom they have to 
teach happens to be very limited. Whereas 
teachers with the same qualification, 
employed in Government colleges, have to 
work 18 hours or even more. They 
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[Shri M. N. Govindan Nair]  
get a meagre salary. The creation of these 
University teachers instead of helping to 
iutegrate is causing so much of discontent 
among the Government college teachers. 
Now, this creation of an all-India Educational 
Service will create another few persons who 
may be much better placed than either the 
University teachers or the Government 
college teachers. This state of affairs, I am 
afraid, will create more confusion rather than 
help integration. 

Now, as I mentioned earlier, there is a third 
category of private college teachers. Tfieir 
condition is not very much better than   that  of  
high   school   teachers.    In some cases their 
condition is worse.   The pay they used toget 
was so low that whenever they got a better 
chance elsewhere, they used to leave these 
colleges and go. The result of this state of 
affairs on the education  in  the  colleges  is  
that     their standards are very low because if 
you examine  the  results  in   the  examination  
of these private college except in perhaps a 
few, in most of the colleges the results i-ire 
very much     below the average.     So when I 
think of the integration of education in my 
State, leaving a side the other parts of India, I 
feel much more than introducing this all-India 
Service some other things have to be done in 
our State to remove this anomaly and I feel that 
as far as college education is concerned, 
whether it be in the private sector or in the pub-
lic sector, wherever it is, the Government have 
to take the responsibility for college education.   
The pay and other things have to be almost 
similar as far as these private colleges, 
Government colleges and the University 
Colleges are     concerned.    Unless that is 
done, you will not be able to integrate   the  
educational   system   inside   our State   itself.     
In   the   final   analysis,   the result of the 
present state of affairs falls on the standard of 
the students.    At one time the colleges in the 
South, specially Madras and Kerala, boasted 
themselves of having a higher standard 
compared to the colleges elsewhere.    Now  the 
position is entirely  different.     I  am  not     
speaking about Madras.   As far as my State is 
concerned,  the standard has fallen very low 
and the students coming from our colleges find 
it very difficult to get admission in other 
places. 

Secondly, speaking about technical education,  
our  State,  though  rather bjgn far as literacy is 
concerned, in the matter of technical education 
is lagging far behind.    A few institutions in the 
private sector, engineering colleges and    
medical colleges, are now permitted.   But there 
also because of so many factors, the standards 
are very low and the Government have to do 
something by which at least the technical  
education  is  immediately taken over by the 
Government.   So to have an engineering 
college without the necessary appliances to 
teach is not only harmful to the students but it 
is harmful to the State itself.    So also 
regarding the medical colleges.    These are the 
things on which  I would  like  the  Government  
to  pay  primary attention and then we can think 
of the all-India Services, etc. 

There is    another    anomaly.    The indents 
passing from our high schools cannot get 
admission in the colleges outside our State 
because the    entire system    i.-. different.   
Last  year there  was  a  lot  of difficulty.    
Nearly 2,000 students expected admission in 
the Mysore University.   Finally when they 
went they found that it was difficult because 
of the difference in the syllabus and all that.    
So some uniformity has to be brought in.    
That can be done only by making education a 
Con-rent  Subject.    So  instead  of  bringing 
in this, I would like the Government to take 
necessary steps to see that you have a  
uniform  system  of education and for that you 
will have to make that a Concurrent Subject.    
If that is done and if the Government  takes  
special  interest in  the matter of college 
education and technical education, things will 
improve.   I do not want to create a 
controversy over that by saying that the  
Government should take over all the 
institutions and create a prob lem, I am not 
suggesting that but something has to be done 
by which the college staff gets the same pay 
and facilities and the college has the necessary 
equipment to run the college.   So that respon-
sibility the Government will have to take. If 
that is done and this is made a Concurrent 
Subject, at a later stage you can think of an 
all-India Service it  education. My difficulty 
in supporting yoy r move is this . . . 
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 MINISTER OF STATE m THE 
MINISTRY OF HOME AFFAIRS (SHRI 
JAJSUKHLAL HATHI): . . . that you are on the 
other side? 

i*i M. N. GOVINDAN NAIR: No, if good 
things are coming from you, I am prepared to 
support them.   That is not the problem but 
when you say that you create an   aJI-India  
Service  for  education—you said in your 
speech itself—only an essentially 
administrative Service, to what extent it is 
going to help the integration of the A  system  
I fail to comprehend. m opposed to this from 
another angle. Now what is given    by the 
right    hand -.houid not be taken away by the 
left hand. According to our Constitution, 
certain subjects have been left to the States 
and the concept of our Constitution itself is 
basically federal.    I am sure you will quote 
another     provision  in the     Constitution 
whereby you will say that we have been 
permitted  to  introduce  all-India Services. I 
know.   But you have to look at it a this angle.    
If the basic concept of Constitution is federal, 
the steps that take  should  not interfere    with 
that ster of our Constitution.    Now what •ting 
to happen with the introduction ll-India   
Serices?      (Time   bell 

ve me two minutes. 

VICE-CHAIRMAN      (SHRIMATI 
KAMACHANDRA   SATHE):   Only   one 
m'flute.    You have  already taken fifteen 
sase take only  one     minute 
more and 

SHRI M. N. GOVINDAN NAIR: But I uch 
a slow speaker that . . . 

VICE CHAIRMAN      (SHRIMATI 
run):      But     the litecl. 

M. N. GOVINDAN NAIR: So what is in the 
introduction of these all-India Services and 
what is the experience? Now. the discipline of 
these all-India Services is controlled by the 
Centre.    If    you want to fake disciplinary 
action against an I.A.S. officer or an I.P.S. 
officer    or an S. officer, you have to get the 
sanc-Tentre.    So to that extent it 

interferes   with   the  provincial   autonomy 
which the States have now. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): It is Concurrent, Mr. Nair. It does 
not interfere. 

SHRI M. N. GOVINDAN NAIR: It 
interferes. 

SHRI AKBAR ALI KHAN: I am sure you 
don't mean that there should be confusion in 
which the Communist Party should prosper. 

SHRI M. N. GOVINDAN NAIR: I do not 
think that the Communist Party prospers on 
confusion. 

SHRI P. N. SAPRU: It creates confusion. 

SHRI M. N. GOVINDAN NAIR: When 
you create confusion we show the way out so 
that people may follow the right way. 

Another aspect which was mentioned by my 
friend who spoke earlier is about the financial 
liabilities. This all-India Service means 
higher pay and all that. To what the States 
will be able to bear that burden has also to be 
gone into. So 1 feel that before introducing 
this, if they are serious about an integrated 
apDroach. about national integration, etc., 
they have to take certain other steps rather 
than this. 

SHRI AKBAR ALI KHAN: The States 
have agreed. 

SHRI M. N. GOVINDAN NAIR: The States 
will agree where the Chief Minister belongs 
to your party. They may agree; that is another 
matter. 

THE VICE-CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE): Your time is over. 

SHRI M. N. GOVINDAN NAIR: all right.    
I conclude and I thank you. 
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"For raising the morale and prestige of 
agricultural services and for attracting 
equally suitable human material and for 
bringing about uniformity of standard, an 
All-India Agricultural Service should be 
created. The scales of pay and prospects 
should be at par with the I.A.S." 
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THE      VICE-CHAIRMAN      (SHRIMATI 
TARA RAMCHANDRA    SATHE):  Mr. Shulcla 
how much more lime will you lake? 

SHRI M. P. SHUKLA: Another five: 
minutes only. 

THE VICE-CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE): AH right You may 
finish your speech. 

SHRI A. B. VAJPAYEE: He may continue 
after lunch. 

- THE VICE-CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE): NO, let him finish in 
another five minutes. 
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THE VICE-CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE): The House stands 
adjourned till 2-30 P.M. 

The House then adjourned for 
lunch at thirty five minutes past one 
of the clock. 

The House reassembled after lunch at half 
past two of the clock, the VICE-CHAIRMAN 
(SHRI M. P. BHARGAVA) in the Chair. 
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SHRI DALPAT SINGH (Rajasthan): Sir, I 
support the Resolution moved by the hon. 
Minister of State in the Ministry of Home 
Affairs recommending the creation of all-
India Services for agriculture and education. 
Sir. the need for creating these Services on an 
all-India level is very great. We have many 
problems in agriculture as well as in 
education. There would be a great impetus for 
development in agriculture and in education 
by creating these-two Services on an al l-
India level ."Hither- 
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to, even long after the creation of the I.A.S. 
and the I.P.S. there had been no such Services 
in agriculture and education. Agricultural 
development and education have both 
suffered and they could not attain the 
necessary standards of efficiency due to lack 
of Services in these cadres. There was no 
adequate attention to agricultural production 
and it can be attributed to the fact that up till 
now we have had no such efficient Services 
in the field of agriculture. 

On this occasion I would like to bring to the 
notice of this august House that the officers 
serving in the Agriculture Departments of the 
various States and in the Centre are not 
feeling as secure as the officers in the I.A.S. 
or I.P.S. They are not sure of their promotion 
or of appreciation of their services. This is the 
reason why young people are not tempted to 
join Services of this type. They were so to say 
at the mercy of their bosses to some extent 
and as their role is confined to one State they 
cannot gain much experience or that wide 
outlook which officers of the other Services in 
the all-India cadres have. But after the 
creation of this Ind ian  Agriculture Service 
and the Indian Education Service they will be 
eligible to serve in any part of the country and 
the experience so gained by them will be of 
benefit to the various States. 

One more point I would like to place before 
the House for consideration is that 
recruitment to the Services is competitive in 
nature; that is. the candidates are selected 
after competitive examinations. Naturally the 
city people have greater education and they 
fare better. The villagers do not get so much 
chance as the city people. But agriculture is 
mainly the concern of the villagers and it is 
they who can know the nature of the trouble 
and the difficulties faced by the farmers. Un-
less an officer knows the difficulties faced by 
the agriculturist he cannot guide or render any 
help to him to the extent he should. Again the 
city people are generally used to the comforts 
of the life they are living in the cities. So 
these officers when they go on tour confine 
their visits to the district headquarters or at 
the most to the tehsil towns. They do not 
move about in the villages and that ft the 
reason why they cannot go to the bottom of 
the problem. Unless they can remain with the 
villages and go to the fields where the crop is 
standing, they cannot solve their problems or 
be of any real help to them. So my suggestion 
is that there should be a provision by which 
the villagers could get some preference in the 
Agriculture Service so that they may come in 
in reasonable number, so that they can help 
the country and we also get more benefit out 
of them.  

There is one point which I would like to 
emphasize here. Agriculture is a profession 
followed by 70 per cent of our people. To look 
after them, to help them and give them 
technical advice and show them the usefulness 
of modern methods, it certainly requires 
officers of great talent. By the creation of 
these Services I am sure talented young people 
will be tempted to join these Services. At 
present we see that our country is facing many 
problems and the problem of agricultural 
production and the problem of education are 
the most important of them. An increase in 
agricultural production is the urgent need of 
the time. Similarly we also require able 
officers to handjp youngsters with great skill 
and care. As there? are strikes by teachers and 
by students alike, we certainly require 
efficient and capable officers to look after and 
handle the delicate situation. 
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[THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN)  in the Chair.] 
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THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): They have taken the consent of the 
States. 

SHRI G. MURAHARI: Chief Ministers, not 
the Legislatures. 

SHRI JAISUKHLAL HATHI: It is under the 
Constitution. 

SHRI NAFISUL HASAN: The Constitution 
provides it. 
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Miss  MARY  NATDU   (Andhra     Pra-
desh):   Sir, I  rise to support this Resolu- 
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tion brought forward by the hon. Minister, Mr. 
Hathi. All my friends have spoken in favour 
of it because bringing these two Services 
under the Centre, most of them said, will 
integrate the country and the Services 
belonging to the Centre will bring North and 
South together. I have only one point to add to 
that. I say, if the Services will bring North and 
South together, how much more closer will 
the holding of one Session of the Parliament 
somewhere in the South bring us together? I 
also bring it up from another point of view. 
Delhi had been the capital for many many 
years. 

AN. HON.    MEMBER:    Five   thousand 
years. 

Miss MARY NAIDU: Even more. And so 
many dynasties had this city as their capital. 
Dynasty after dynasty passed away and we, 
while teaching history, used to wonder if 
Delhi will only be the .graveyard of passing 
dynasties. So I feel that if we could take one 
Session away, either in winter or summer, to 
the South, in addition to bringing us closer 
together, it may help us to get away from that 
bad psychology or superstition of following 
the other dynasties and thus the very hard-
earned independence of ours may be kept for 
ever and ever, under our own home Govern-
ments without losing (he independence. So I 
request that the House may consider the point 
of sooner or later having any one Session 
somewhere in the South—either at Bangalore 
or Hyderabad. I would lure suggested Nagpur 
but again Nagpur would be a Hindi-sneaking 
area and that may not bring us together closer. 

AN HON. MEMBER: It is in Maharashtra. 

Miss MARY NAIDU: It is in Maharashtra 
but mostly they speak Hindi. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): You address me. You know on what 
Resolution you are speaking? 

Miss MARY NAIDU: Yes, but this 
concerns that Resolution because isvery 
Member had one common point to say and 
that is that this Resolution brings the North 
and South together.    So I *ay that 

we will become really one if there is one ion 
in the South. I know that our North Indian 
friends are very good and kind-hearted. The 
only thing is they do not understand us well 
because we are not closer. One Session will 
really make us one.   That is all that I have to 
say. 

Thank you, Sir. 

SHRI N. SRI RAMA REDDY (Mysore): 
Mr. Vice-Chairman, I rise to welcome the 
Resolution moved by the Minister for Home 
Affairs. It is none too soon that this 
Resolution has come up. Agriculture has been 
the premier industry and this morning also, 
delivering the convocation address, Mr. 
Chagla was saying that agriculture is the life-
blood of the nation. But this agriculture has 
been suffering for a very long time. We have 
never made the country self-sufficient either 
in food or fibre. Our difficulties have been 
many. We have faced many a crisis with 
regard to food. This should not have been the 
state of affairs in this country if everyone had 
done his job well. Unfortunately under the 
various plans our performance in agriculture 
has not been any good. During the first Five 
Year Plan the agricultural growth was only to 
the extent of 2'9 per cent. During the Second 
Plan in spite of the enormous expenditure we 
had incurred on agriculture, our growth had' 
been only to a small extent. Our Plan 
postulated a growth of 5 per cent whereas we 
could achieve only 4 per cent. Unfortunately 
the setback in the Third Plan has been so great 
that all our hopes of rebuilding this country 
seemed to have been dashed. In the first year, 
in spite of the fact that our expenditure had 
increased by several crores—I do not 
remember but it is not less than Rs. 150 crores 
a year, whether it be on minor irrigation or 
major irrigation or power projects or 
Community Development and Co-operation 
or agricultural production programme and on 
alt these put together we spent Rs. 174 crores 
during the first year of the Third Plan— but 
the growth of agriculture that we were able to 
achieve was only to the extent of 1-2 per cent. 
During the second year we spent nearly Rs. 
250 crores and in spite of that the setback was 
to the extent of 32 per cent. We went back. 
Instead of achieving any progress, we went 
back.     The  progress  was  on  the   minus 
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[Shri N. Sri Rama Reddy.] .side. During the 
third year the position ive increased only by 
2-5 per cent. During fourth year, it is said that 
we have increased production by A'5 per cent. 
In effect we are where we were at the end of 
the Second Plan. This is the situation with 
regard to the agricultural position in the 
country. 

Now  what  are the causes    responsible for 
this?   Of course money we have spent but  
results have  not come.    First of all every 
State has an Agriculture Department, big  
enough.    Here  in  Delhi  we  see  the Krishi 
Bhavan which is almost an empire by itself.    I 
wonder if the entire Secretariat   of  the  British 
times  was  as  big  as Krishi Bhavan of to-day.    
It was not, but still  the  results  are not 
coming.    We are spending  money.    
Therefore  it  is  worthwhile searching for the 
causes.    We have a big Extension 
Department.    We have in almost  every  
district  an  Agriculture   Officer.    Almost 
every zone has  a    research institute.     
After   all   agricultural   production depends  on  
the  administration, true, and   upon  extension   
work,   upon  the  research   laboratory.     A     
harmonious     coordination of all these three 
Departments will  bring about an  improvement 
in agriculture.     That  is  the  experience.    
Therefore let us see the position.     I also 
studied in   the  Agricultural  College way back 
in 1933.    Tn  those da\s the   Indian Agricul-
tural Service was there.    There were only a 
handful of them.   As soon as an officer was  
named  as being  in  the Indian Agricultural   
Service,   automatically  respect  towards that 
particular person came because recognition to 
the Agricultural Service was given  mainly  on  
the  basis of merit  and merit  alone.    I know 
the late  Mr. T. S. Venkataraman of revered 
memory produced sugarcane.    Even this 
morning glorious tributes  were   paid  and  
how many  crores and  crores  and  billions  
and    billions    of rupees  of  national  wealth  
have been    increased on  account of the small  
achievement  which  was   produced   in  the  
Sugarcane   Research   Laboratory in  
Coimbatore by the late Sir T. S. 
Venkataraman, whose reputation   is   well   
known   all   over     the country?    Similarly,  
Sir,  paddy.  Similarly cotton,   everything.     
Why?    I  would   like to   say   about   the   
research   made   subsequently that I have not 
seen such dyna- 

SABHA ]        new All India Services     5066 

mic results of research in our agricultural 
institutes, in spite of the fact that enormously 
they have increased all over the country, 1 
have not seen anything of the kind. Sir, 
speaking about the recent agricultural 
exhibition, the international Agricultural 
Exhibition that was held in Delhi—
unfortunately there is no Agriculture Minister 
here: I wish there were one here to hear 
this—in 1959 there was an Agricultural 
Exhibition in Delhi and there was a Chinese 
pavilion also. We need not run down China 
in every way. There was the bajra exhibited 
there by China, whose ear-head was as long 
as eighteen inches, the like of which 1 had 
never seen before, one of that size, in any of 
the research stations—1 have visited a 
number of them. I was not a Member of 
Parliament at that time but 1 wrote to the 
Agriculture Department here to procure me 
some seeds of that bajra but they wrote back 
to me to say that they were unable to oblige 
me, why, they refused to give me that seed. 

liu: VICE-CHAIRMAN (SHRI AKBAR Au 
KHAN): NOW we are dealing with the 
Resolution. 

SHRI N. SRI RAMA REDDY: What I 
mean to say is that the efficiency of the 
Research Department, the efficiency of the 
agricultural administration, the efficiency of 
the extension, of all the three, must be 
improved. How can we improve? Certainly a 
status is necessary, a status is required in the 
work-a-day world; everybody is interested in 
it. It is because of want of status that the 
talent is not being diverted to the Agriculture 
Department. This is what I wanted to say. All 
this introduction was only to tell the House 
that the talent in the country is not being at-
tracted to the Agriculture Department. Only 
the very average type of people are coming 
here, and therefore they are not able to 
produce results. Now when you are 
introducing this Agricultural Service, I hope 
recruitment to it will be done purely on the 
basis of merit and merit alone, whether it be 
in the Research Department, or elsewhere. 
Yesterday, the hon. Minister, while speaking 
about the possibilities of recruitment to the 
Indian Agricultural Service from  the  
various cadres    of the 
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State, was referring only to the District 
Agricultural Officer, the Assistant Directors of 
Agriculture, etc. I would like to tell him that 
he has got to change his ideas. Otherwise, the 
functions of this Agricultural Service will 
never be completed. What is wrong? Why 
should you search for this Agricultural Service 
for people only from the State agricultural 
cadres? What has happened, Sir? I would like 
to tell him; he has got to search for talent from 
among the farmers. Among the farmers there 
are intelligent people. They have taken to 
agriculture and thev are doing progressive 
agriculture. They actually labour night and 
day. They are working there. But do you want 
them to confine themselves to soil alone for 
all time to come? Every man, whether in 
private service or in Government service, 
whether in agriculture or in some other 
department, wants promotion and still further 
promotion and still further promotion;, his 
limit is the sky. But what about a; farmer? 
Supposing an agricultural graduate or any 
other well-educated person goes and settles on 
land and carries on farming and becomes a 
very successful farmer, a scientific farmer, 
why don't you search for talent somewhere 
there? Why don't you keep it open for such 
people? Let them also be recruited if 
deserving. I hope it will be done. I know, there 
was one Simpson—I believe he was Simpson; 
if I am wrong, please excuse me—and such a 
person, he was just a farmer in England, and 
he was chosen as the Director of the Dairy 
Research Institute in Bangalore. It was way 
back in 1927; he was our great friend and of 
our respected Gandhiji also, and Gandhiji 
spent days in that Dairy Research Institute 
learning dairy farming. I am talking of the 
days in 1927, Sir, and no director today has 
excelled him. The dairy scientists in the 
various institutes tell me that the progress that 
has been made in dairy research since is 
nothing more than what Mr. Simpson was able 
to achieve in the years 1927—30. He was just 
a farmer; he was recruited and sent over here 
as Director of the National Dairy Research 
Institute— then it was called the Imperial 
Dairy Research Institute. This is the position. 
Therefore the hon. Home Minister must keep 
it open to all the farmers irrespective of .   .   . 
198 RSD.—5. 

SHRI  JAISUKHLAL HATHI:   Only in 
the initial stages it will be encarded by those 
who were in service already, but in course of 
time it will be open to all who satisfy the 
basic requirements. 

SHRI N. SRI RAMA REDDY: But yes-
terday you were not good enough to say so. I 
thank you very much for giving this 
assurance now. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): He has taken full note of it. 

SHRI N. SRI RAMA REDDY: Another 
reason why an Indian Agricultural Service 
should be created is—everybody has spoken 
about it—to have an integrated picture of the 
entire country in the field of agriculture, there 
must be an efficient administrative system. 
Surely, on the administrative side also the 
Indian Agricultural Service must be created. 
But what has happened to the research man? 
He is never mentioned or considered in mat-
ters of promotion to high posts. Should he 
ever be confined to the research laboratories 
and should he ever be contented, with the test 
tubes and the experiments he makes with 
them and things like that? Unless you keep 
this attractive career open to the research man 
also, the research man will not be sticking to 
research work only for ever and be contented 
with that remuneration, and the talent from the 
research side will probably flow towards the 
administrative side. Therefore I would like 
hon. Minister to consider that the scope and 
possibilities of the Indian Agricultural Service 
are kept open to efficient men in the research 
laboratories also, and the research man is the 
most important man in agriculture; he should 
never be neglected. Only this morning I saw 
various students, very talented students being 
given doctorates, etc. 

SHRI BHUPESH GUPTA (West Bengal): 
Where? 

SHRI N. SRI RAMA REDDY: I would like 
to quote from . . . 

SHRI BHUPESH GUPTA: I read in the 
morning papers that a doctorate was 
conferred on Shri Gulzarilal Nanda by the 
Magadh University. 
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THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): YOU have to address me; a senior 
Member like you should not forget. 

SHRI BHUPESH GUPTA: Yes, Sir, Shri 
Gulzarilal Nanda has been given a doctorate. 

SHRI N. SRI RAMA REDDY: Sir, the 
Royal Commission on Agriculture did 
yeoman service and made several recom-
mendations to solve the problems of this 
country. They in 1930 recommended the scale 
of the Indian Agricultural Service for Class I 
appointments since recruitment to the Indian 
Agricultural Service ceased in 1924 because 
of the Constitutional Reforms of 1919. Then 
subsequently came the Report of the 
Agricultural Administration Committee, 
popularly known as the Nehemiah Committee 
Report. They have said that it is an imperative 
necessity, in order to tone up the 
administration of the agricultural services, that 
the Indian Agricultural Service should be 
revived. Once again our late Prime Minister 
has also said—it is quoted on page 12 of the 
Report—with regard to the agricultural 
service: 

"In order to get the best results, the top 
positions in the Agriculture Ministry and 
the Agriculture Department in the States 
should be manned by technical men with 
practical experience of agricultural 
problems and these men should be allowed 
freely to operate en their budget allotments  

Sir, I just wanted to say a word more about 
the research work which is going on in the 
country. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): You have already said, Mr. Reddy. 

SHRI N. SRI RAMA REDDY: This is what 
I wanted to say there. It is not very 
satisfactory. Let this point be taken note of. 
There should be a proper agricultural service, 
very efficient, it shall not be done on the basis 
of any favouritism or anything like that. The 
top most men in the country must be made to 
man it and it  must  also  be  made necessary, 
that if 

they do not function properly, there must be 
option for removing them from the cadre 
without referring to the usual procedures, 
service rules, etc. If such a thing has been 
done, this country will probably prosper. For 
thirty years or thirty-five years, it is said, we 
have not made any progress with regard to 
agriculture, end at least now you must start 
doing it. 

Thank you very much. 

SHRI A. D. MANI (Madhya Pradesh): Mr. 
Vice-Chairman, I extend warm support but at 
the same time I must express my misgivings 
about the implementation of this Resolution. 
This Resolution seems to me like putting the 
cart before the horse. There has so far not 
been an agreement on the broad fundamentals 
about Centre-State relationship in our country 
in respect of language. As long as the three-
language formula is not accepted and 
implemented in the right spirit in the non-
Hindi-speaking regions, it will not be possible 
for us to create the all-India Services, because 
the all-India Services of the kind just sought 
to be created by this Resolution can function 
only en the basis of the proficiency of the 
members of the Services in the language if the 
Union. The language of the Union, twenty or 
twenty-five years hence, may be Hindi 
alone—English may disappear—and as long 
as the non-Hindi-speaking States do not 
implement the three-language for mula, it is 
not possible to create the fill-India Services. 

The second point that I would like to 
mention is that Mr. Brahmananda Reddy, 
Chief Minister of Andhra Pradesh, has said 
yesterday that there should be an equitable 
share for the States in Ihese Central Services. 
I believe that this has got reference to the 
quota system suggested here to meet, or as a 
solution of, the language controversy. As long 
as an all-India Service is based on a quota 
system it will lead to bitter State rivalries and 
I do not think that any all-India Service can 
function on an effective basis when the quota 
system determines its composition. 

SHRI NAFISUL HASAN: Efficiency will 
go down. 
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SHRI A. D. MANI: Whenever any kind of 
representation goes on grounds other than 
merit, then merit will suffer and a quota 
system will militate against efficiency 

The next point that I would like to mention 
is that once an all-India 3erviee is sought to 
be created, there ought to be a plan of 
recruitment to that all-India Service. I went 
through the detailed verbatim report of Mr. 
Hathi's speech and I did not find that he has 
got any final plans in this respect. He has got 
to consult the States and there has to be an 
interchange of opinions between the Centre 
and the States. But as long as the nucleus of 
the service is recruited by the State we may 
rot have an efficient all-India Service. If we 
want that kind of efficiency, then as in the 
case of the I.C.S. there has to be r-ome kind 
of a centre constituted for the matter of 
recruitment, and that even for the subordinate 
members of the service. I have always been of 
the opinion that in order to impose 
impartiality in the matter of selection of 
members of the Provincial Services also, a 
Centre's representative as far as possible 
should be associated with the local Public 
Service Commission, who may be sitting 
three in the capacity of adviser, to see that 
things are done impartially. 

SHRI JAISUKHLAL HATHI: That will be 
done by the Union Public Service Com-
mission. 

SHRI A. D. MANI: But then a part of the 
Service, 33-1/3 per cent the hon. Minister has 
mentioned, will be recruited by promotion 
and I am only mentioning this. When we are 
thinking in terms of an all-India Service, we 
have to think also in terms of all-India 
recruitment, and it may be necessary even for 
the subordinate services, to have some kind 
of coordination between the Centre and the 
States in the matter of recruitment. 

The fourth point that I would like to make 
is that these Services will function effectively 
only when there is a sense of direction of 
university education in the country. What is 
going to happen in the next few years is that 
universities will be conducting  examinations 
in  the  local  re- 

gional languages and neither Mr. Chagla nor 
anybody who may succeed him in the 
Ministry will have knowledge of what is 
happening in the universities. We may not 
have a fairly even level of university 
education all over the country. :Jome States 
may be making more progress than other 
States in the matter of university education. It 
is, therefore, necessary, when the 
Government thinks of creating an all-India 
Service that they should also have a policy of 
giving a broad direction to university 
education in the country. In what subjects are 
we going to specialise? All this has got to be 
decided in consultation with the Centre and 
the States. 

The fifth point that I would like to >rsake 
with regard to these two services, the Indian 
Agricultural Service and the Indian 
Educational Service is this. The mid-term 
appraisal has pointed out that agriculture has 
suffered in the States because the terms and 
emoluments which had been offered to the 
members of the Agricultural Service have not 
been satisfactory. We have always regarded 
the Indian Agricultural Service as some kind 
of second-class service and I am very glad 
Shri Sri Rama Reddy made a reference to the 
traditions of the Indian Agricultural Service. It 
was considered an honour by a person to be a 
member of the Indian Agricultural Service. If 
we are going to have an effective Agricultural 
Service, if we want to increase food 
production in the country, then we must offer 
better salaries to the members of that service. 
It may also be necessary for Government to 
offer higher salaries to the members of the 
Indian Educational Service because as 
memberr of the Government are aware, today 
the position has risen when our most 
competent candidates who pass out of our 
universities are unwilling to offer themselves 
as candidates for the I.A.S. examination. We 
cannot get very good teachers unless we pay 
them good salaries. When the Government 
thinks of creating all-India Services in respect 
of the two categories mentioned, and also in 
respect of the other categories which have 
been approved bv a Resolution of the House 
some years ago, it is necessary for the 
Government to appoint a Commission to go 
into the question of pay-scales of these all-
India Services. We want to get the best 
materials for our all- 
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[Shri A. D. Mani.] India Services to man 
them and I am sure if the Resolution is 
implemented in the proper spirit, and if we 
strengthen the Central Government's 
influence .in the States, we may retain not 
onlv the structure of unity but also the spirit 
of unity in the country. 

I would finally conclude by saying that this 
is a matter which deserves t.upport from all 
sections of the House. I would like the 
Minister of Home Affairs to be clear in his 
mind. There should be complete agreement 
on fundamentals of these all-India Services, 
because we do not want the same fate which 
has fallen on the Official Languages Bill to 
fall on this Resolution also. There must be 
complete agreement between the States and 
the Centre. I am in agreement with Mr. Gaure 
Mura-hari when he said that this matter 
should have been discussed in the State 
Legislatures. I know that the Congress Party 
is in power in all the States, but even so, a 
discussion of this matter on the floor of the 
State Legislatures would have created the 
appropriate public opinion for the creation of 
these all-India Services. Thank you. 

SHRI P. N. SAPRU: Mr. Vice-Chairman, I 
would like to support the Resolution which 
was moved by my hon. friend Mr. Hathi in a 
very lucid speech yesterday. The Resolution 
is, I think, of a simple character. The 
Resolution says that there should be 
constituted an all-India Agricultural Service 
and an Indian Educational Service, that is to 
say, so far as general education and technical 
education are concerned. I think it is 
unnecessary for us to go into the question of 
language or into other details at this stage. 
We shall h;>ve time to discuss them when we 
have concrete proposals for the creation .jf 
these Services before us. 

I should like to say that I am in favour of 
the creation of these Services on an all-India 
basis, not because they will necessarily create 
national integration, not because they will 
necessarily bring about what is commonly 
called emotional integration, but because this 
will increase the efficiency of both 
Agriculture and of Education. 

I will talk something on Education. We 
need an abler type of educationists than we 
have today in our country and the difficulty is 
that you will not have the abler type of 
educationists unless you nave a wide basis of 
recruitment.   The   credit of 

the U.P.S.C. stands high. It is 4 
P.M.   regarded  as an impartial agency 

for recruiting young men to cur 
services. For the functioning of democracy, it 
is necessary that you should hive good 
services. I do not know whether you are going 
hereafter to have good politicians but if you 
have bad politicians and bad services, then 
your country will verily go to hell. That I 
think is what I visualise for this country if 
both the-politicians and the services go down 
in character.   I mean no exception. 

SHRI BHUPESH GUPTA: What kind of 
politicians do you have, good or bad? 

SHRI P. N. SAPRU: I am not going to 
discuss that. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): YOU go on with your speech, 

Dr. Sapru. Mr. Bhupesh wants to drag you. 

SHRI P. N. SAPRU: I think it is desirable 
for us to have recruitment on ?n all-India 
basis because we want to attract the best 
material for our educational services. May I, 
however, make it clear that I do not visualise 
that university services will come within this 
category? I know that they will not but I am 
making my position clear in regard to this 
matter. I think that the principle of university 
autonomy deserves to be respected and I have 
looked at the question from the point of view 
whether the principle of university autonomy 
has or has not been respected. I think the 
Resolution, as framed oy Mr. Hathi, respects 
the principle of university autonomy. 

Now, there is just one little matter that I 
would like to say about the educational 
services. You know that we have at the 
moment in our States Class I Educational 
Service officers. Now, these officers are the 
successors of the old Indian Educational 
Service.    Some of them are directly 
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recruited while others, I think, are promoted 
officers. 

SHRI NAFISUL HASAN: Most of them 
are promoted. 

SHRI P. N. SAPRU: Possibly most of them 
are promoted but I think their claims to 
inclusion in the all-India Educational Service, 
when it is constituted should be borne in mind. 
I know that some of the direct recruits to class 
I of the State Educational Service are men of 
high education. 1 know that some of them are 
wranglers; some of them have taken good 
degrees in foreign and our universities and 
they are capable of imparting education on 
scientific lines in languages whish are capable 
of givina expression to scientific ideas. I 
would, *herefore, like this to be, borne in mind 
by the Government while •constituting the all-
India Educational Service. May I also say tnat 
viewing the question from a wider point of 
view, I think that the time has come when we 
should seriously consider whether university 
education, including research should not be 
made a concurrent subject? Our output in 
research has frankly been poor. It has been 
poor in fundamental research, in applied 
research. Though we have been spending large 
sums of money on research. we have not been 
getting the returns that we were entitled to. I 
think that Central direction will help us to get 
a better type of person for our research. 

The other day I was coming from Allah-
abad to Delhi and I met a young fellow. He 
was travelling with me and he had just 
returned from the United States. I thought he 
was a very brilliant fellow, looked very 
brilliant and he gave me some ideas on 
education in the United States which he had 
visited recently and tiien he asked me a 
question which made me wonder what answer 
to give him as an honest and conscientious 
man. He said. "Look, I have had some offers 
here and 1 have offers of appointment in the 
States. Should I go to the States or should I 
stay here?" It was not easy . . . 

THE   MINISTER     OF     EDUCATION 
<SHRI M. C. CHAGLA): I am surprised that 

my hon. friend has any doubt about what 
answer to give. 

SHRI P. N. SAPRU: It was not an easy 
question for me to answer because . . . 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): He had to think of his own State. 

SHRI M. C. CHAGLA: He is a con-
scientious man. 

SHRI P. N. SAPRU: He had some creative 
ability and I am not sure that in our 
institutions scope is given for the full 
development of one's creative genius. I 
answered him as a patriotic Indian with 
mental reservations that he must give of his 
best to this country. What I want, therefore, to 
emphasise is that it is our duty to give to our 
young men the very best facilities that we can 
for the development of their creative faculties. 
A nation can neglect basic scholarship and 
research at its cost. We have got very great 
plans; we want to do many wonderful things 
but we shall not be able to do those wonderful 
things and we shall not be able to carry out 
those wonderful ideas unless we have men 
who are capable of giving the right direction 
to our educational efforts. The difficulty is 
that our young men are not getting what I 
would say a fair chance in some of our 
institutions, and it should be our endeavour to 
see that they do gel it. Therefore, I think it is 
desirable that the Central Government which 
has comparatively vast resources should have 
control over general education and over 
technical education particularly and we need 
to have the best type of men in our technical 
institutions. I would support this Resolution 
on these grounds. 

Many other questions of a relevant or 
irrelevant character have been raised in regard 
to this Resolution. I do not think it is 
necessary for me to go into them. It is not 
necessary for me to go into the question of 
language. It is not necessary for me to 
visualise a time when the people of Andhra 
will not be able to understand the people of 
Uttar Pradesh, when the people of Uttar 
Pradesh will not be able to understand the 
people of Madras. I hope that our 
statesmanship will be able 
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[Shri P. N. Sapru.] to avoid situations of 
that character. I would like therefore steps to 
be taken in consultation with their 
Legislatures Tor the creation of these 
Services as speedily as possible. 

[THE DEPUTY CHAIRMAN in the Chair]. 

In creating them we should respect as far as 
possible the vested rights of the members of 
the Class I of these Services. This applies 
both to the Agriculture Service and to the 
Education Service. 

Madam, I do not wish to exhaust ihe 
patience of the House by taking any more 
time. I would like to say that I give TO this 
Resolution my unqualified support, my 
wholehearted support, and I congratulate Mr. 
Hathi on the able manner in which he moved 
the Resolution yesterday. 

THE DEPUTY CHAIRMAN: Shrimati 
Sathe. 

SHRIMATI TARA RAMCHANDRA 
SATHE (Maharashtra): How much time do I 
get, Madam? 

THE DEPUTY CHAIRMAN: Just five 
minutes. 

SHRIMATI TARA RAMCHANDRA 
SATHE: Of course I must thank you for 
having given me this opportunity. 

THE DEPUTY CHAIRMAN: You make 
your last points first. 

SHRIMATI TARA RAMCHANDRA 
SATHE: I want to support this Resolution 
before us. I wish it had been brought by the 
hon. Minister earlier and if it had been done it 
would have been possible for us to see the 
favourable results of it by now. Anyway it is 
better that we are having this at least now. 

Now, agriculture is an important subject 
because we know-j^rf ^erpg-VTTlfvr I 
Besides these we have got no other words to 
impress the importance of agriculture. From 
the British days the Collector and the D.S.P. 
used to be very important. The Collector used 
to be in charge of revenue and law and order 
used to be handled by 

(he D.S.P. Because of this these two were 
getting all the honour and prestige and the 
oiher officers were not being treated on par 
with them. As a result of this Resolution tlu 
Director of Education and the Agricultural 
authority would be treated on par with the 
other officers. Agriculture has been a sort of a 
neglected subject. Though we had increased 
production to an> extent, due to increase in 
population we have not been able to meet all 
our needs sufficiently and it is very 
humiliating that we are importing so much of 
agricultural products. Technical education is 
also very important and we have need for 
technical men because this is the age of 
atomic, energy. If we want to have intensive 
agriculture we have to use atomic energy and 
for that technical knowledge is necessary. 
With the creation of this Central Service we 
will be able to have men with technical 
knowledge and so the States have gladly 
pecepted that the Central Government should 
take up this initiative. 

Now I come to education and because I 
have very little time I have to compress my 
ideas in a few words. Technical education is 
important because we are trying to go deep 
down into the sea and try to find out what is 
there; we are also having researches into 
space. For all this technical education is 
necessnry and by this Resolution we will have 
uniform standards everywhere. And this is a 
great thing at this jimcture because we have 
some universities which give 60 per cent 
marks and bring out so many first class 
graduates while there are so many others 
which give 70 per cent for their first class 
graduates. So it is necessary to have some sort 
of uniformity in these things and therefore I 
support this Resolution. 

The States Reorganisation Commission as 
well as the Law Commission have referred to 
some points in this connection, ana I would 
like to point out some of them. Firstly it has 
been said that the entire country should be 
treated as one unit and secondly if the entire 
responsibility is on the Centre there will be an 
all-India outlook. There are various other 
points but I do not want to go into all of them 
in detail. 

Now, the Law Commission has said that 
there should be an all-India Judicial Ser- 
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vice. I was thinking that our hon. friend, the 
eminent Judge, who spoke earlier, will refer 
to it but as he has not, I would like to refer to 
it. In its Report on page 167 in para 15, they 
said: 

"We are definitely of the view lhat a 
proportion of the higher judiciary should be 
recruited by competitive examination at the 
all-India level so as to attract the best of our 
young graduates to the judicial service. This 
measure will enlarge the field of selection 
and bring into the higher judicial service a 
leaven of brilliant young men who will set a 
higher tone and level to the subordinate 
judiciary as a whole. The personnel so re-
cruited will be subjected to an intensive 
training." 

This  is   a  matter  which  should     receive 
Government's attention. 

Now references were made to provin-
cialism, communalism, linguism, casteism. 
We should not have these petty things. They 
are very dangerous for our country and we 
should be above these things. Our sanskriti 
tells us that we should be above these petty 
things. We must give up the narrow outlook 
because we say that there should be peaceful 
co-existence. Regionalism, communalism, all 
these things should be rooted out otherwise 
they will shatter our national unity. We must 
resist them with all the force at our command. 
When the Britishers were they were coming 
here from over 7,000 miles away. They were 
ruling us but whoever came here used to learn 
the local language of the people. Similarly our 
officers should also be able to lea'n five or six 
languages. When such all-India cadres are 
formed those people should be given training 
in five or six languages so that they may be 
able to go to any part of the country and so 
that they can be transferred from State to 
State. So we should not have these petty 
things in our minds. 

Madam, when we enter Parliament and the 
Central Hall there is a writing which says: 

 

We are thinking in these terms. I request that 
when we constitute these Services we should 
see that these Services develop a broad point 
of view, that only merit gets* priority, that 
those people are given the necessary training, 
so that they will be able to give their best to 
the country. With these words, Madam, I 
support the Resolution. 

I   am  thankful  to  you  that  you  have 
given me a few minutes to speak on this. 

THE    DEPUTY     CHAIRMAN:     Mr. 
Abdul Ghani; five minutes. 

 
SHRI JAISUKHLAL HATHI: Madam 

Deputy Chairman, I am really thankful to all 
the Members who have supported this 
Resolution. If the speeches made on the floor 
of this House are any indication of the 
opinion of the House, as it should be, I have 
no doubt that the Resolution would be carried 
not only by a majority of two-thirds of the 
Members present and voting, but perhaps 
unanimously. 

Three Members opposite expressed some 
doubt, but I am sure that, having heard the 
views of the other Members, they might have 
been convinced, in terms of the Resolution, 
that it is necessary and expedient in the 
national interest that Parliament by law should 
provide for all-India Services for these two 
subjects, viz., agriculture and education. But if 
they have any doubts yet—though I am sure 
they have none—I shall try to clarify those 
doubts. I am also thankful to the Members 
who have made very useful and constructive 
suggestions, which the Government would 
certainly bear in mind at the time of drafting 
the Bill for this purpose. It may not be 
possible for me to deal with all the 
suggestions which have been made here, but I 
can assure the Members that each one of the 
suggestions that they have made will be consi-
dered and we shall try to incorporate as many 
of them as could be done or as are necessary. 

t[ ] Hin'di transliteration. 
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[Shri Jaisukhial Hathi.] 
Shri Ruthnaswamy, to whom I am thankful 

for supporting this Resolution and for whole-
heartedly endorsing the need for having an 
all-India Educational Service, wanted to 
know why it was necessary to have an all-
India Agricultural Service. My reply would 
be that it is necessary from two points of 
view. One is the importance of the subject. 
Shri Sri Rama Reddy very elaborately dwelt 
on the subject, about the importance of 
agriculture. Today although in terms of 
importance it is really a very important 
subject, so far as the Services in this 
department are concerned, it is a minor 
department. The States have not been giving 
that importance to this subject which it 
deserves. As has rightly been said by some 
other Members, he may be a junior IAS man, 
maybe Secretary or Deputy Secretary, but 
when these technical persons go, they have to 
approach him and there is a sort of inferiority 
complex. These agricultural, technical 
officers are not given that importance. On the 
one hand, we want to increase agricultural 
production, while more than half of our 
national income comes from agriculture . . . 

SHRI BHUPESH GUPTA: No. It is 44 per 
cent now. 

SHRI JAISUKHLAL HATHI: While we 
want more and more production from the 
agricultural sector, from the farmers, we are 
not doing that much to the Services. It is, 
therefore, to attract better talent, young men 
to the field of agriculture that it is necessary 
to raise the status of the Services in 
agriculture. He. however, said that there are 
colleges in the States and these colleges do 
provide for agricultural officers. Why should 
we have an all-India Service? The question is 
that in each State at the most there may be 
one or two posts at the highest level and bril-
liant boys coming out from the colleges may 
be more than the posts vacant. Secondly, if 
there are no prospects in that particular line, 
people may not take to, agriculture, because 
every young man is keen to better his 
prospects and would like to have a better 
career. By making it an all-India subject, we 
have greater chances of bettering the 
prospects of young people and when we have 
an all- 

India Service, these bright boys could be 
attracted to this Service. When others also 
see that thev have brighter prospects more 
and more will be attracted towards 
education in the subject of agriculture. It is 
mainly from this point of view. In addition 
to that, all the factors that I mentioned 
earlier, i.e., efficiency, national integration, 
etc. are, of course, there. 

Shri Chordia dealt with two or three 
points. I am happy that he also supported 
the Resolution but he wanted to know why 
there was so much of delav. I may state for 
his information that the Committee to deal 
with the question of the reorganisation of 
agricultural Services was appointed in 
1958. The scheme was drawn up, after 
their report, on 9th August, 1963. A 
meeting of the State Agriculture Ministers 
was convened in September, 1963. 
Preliminary discussions took place in 
1964. It was finalised in 1965 and I have 
come before the House with this 
Resolution. Therefore, there is no question 
of delay. Still if it shows anything, it only 
shows the anxiety of Mr. Chordia to see 
that these Services are constituted as early 
as possible. I am glad that he holds that 
opinion. 

The other point that he raised is this. 
In regard to recruitment he is afraid that 
people from particular States are not 
selected. 

SHRI V. M. CHORDIA: It is a fact. 

SHRI JAISUKHLAL HATHI: Now, if it is 
a fact, it may be that he anticipated the reply 
that people from these States do not perhaps 
try for these competitive examinations. If he 
has a complaint on behalf of his State, I have 
also the same feeling for my State. The 
reason I know is that many people from my 
State like business and not service. It may be 
that either they are not attracted or they care i 
for some other higher jobs or they do not 
want Government jobs. The private sector 
may be more alluring to them. But so far as 
the examination, the selection is concerned, it 
would not be fair on the pan of the UPSC to 
say that they would select from particular 
States and reject from other States. But the 
other point he made  was   that   these   
officers   should   be 
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more mobile, that is, they should not stick to 
the Centre, they should also go to the States. I 
agree with him that this is a department 
where field experience is very necessary, and 
therefore the officers who are selected here, 
when they are allotted to the States, should 
not remain here for a very long time but 
should ultimately again go to the States. 
Otherwise the very essence of pooling the 
experience and utilising the experience of the 
Centre between the Centre and the State and 
vice versa would itself be nullified. To that 
extent I agree with him. 

SHRI AKBAR ALI KHAN: I think you 
should satisfy Mr. Chordia. Will you 
enlighten the House in regard to the pro-
portion of each State in these all-India 
Services? 

SHRI JAISUKHLAL HATHI: Regarding 
the proportion of each State, the figures 
unfortunately I have not with me. 

The other point that was raised was that by 
creating these all-India Services we are 
centralising or giving more power to the 
officers who are working in the States and that 
thev are not amenable to the discipline of the 
States. It was also said that by this they would 
always look up to the Centre, and whenever a 
disciplinary action had to be taken, it was only 
the Centre that could take it. I may for the 
information of the hon. Members state that if 
the existing rules are any indication as to what 
will happen to these Services, then any 
disciplinary action to be taken can be taken by 
the State in which the officer is at that 
particular time serving. But it is only if a 
major penalty or dismissal or removal is to be 
inflicted the Centre comes in. Otherwise an) 
other penalty, except these two or three major 
penalties, can be inflicted by the States 
themselves, and therefore there is no question 
that because they are from the Centre they will 
not be under the discipline of the State. But 
discipline is not merely obtained by 
punishment. There is something more which 
can create a disciplined official. When we talk 
of efficiency, when we talk of the standard of 
recruitment, higher standard, when *.ve talk of 
talents, we have to look to the advantages that 
we  derive   from   these   all-India   Services 

rather than look to the only question of 
centralisation or decentralisation. There is no 
question of centralising the powers in the 
Central Government. The Central 
Government has even otherwise enormous 
powers, and merely having some power of 
punishment or disciplinary action over the 
officer does not add anything. It is not even a 
small particle of the vast power which the 
Centre exercises in different fields in the 
country. 

The other point that was raised was the 
need to learn the language of the State to 
which they are allotted. This is a very 
necessary and useful suggestion, but I may 
say that even at present it is so. Only a few 
days back I was talking to an officer from 
South India, and the reply he gave me was in 
my language, Gujarati. I wondered because I 
did not know that he knew it and asked him 
whether he was the officer speaking with 
whom I wanted to speak. He said: "Yes, Sir. 
because I will be allotted to Gujarat and I 
know Gujarati." We have other officers. Col-
lectors, who pick up the language of the State 
in which they are serving. But that is 
necessary because when the Agricultural 
Officers have to work, it is not simply that 
they have to work in the offices. They have to 
go to the districts, go to the fields, go to the 
farmers and other officers there, and therefore 
they must know the language of the State in 
which they are serving. Therefore, that is 
already being done, but in these Services care 
will be taken to see that the officers learn at 
least the language of the State where they are 
serving. But that is already in practice. 

Then the point was raised that these officers 
are only administrative officers—-Mr. Sinha 
raised the point. Actually these are not 
administrative or Secretariat officers. They are 
technical officers dealing with the 
development of agriculture. They are District 
Agricultural Officers and Deputy Agricultural 
Officers, and below them are non-gazetted 
officers. Therefore they are directly people 
who will deal with the technique of 
agriculture. Therefore, it is not merely.the 
Secretariat work that they will do. They will 
do the actual agricultural extension work. 
Therefore, all the knowledge and all the 
experience which they have got will be given 
to 
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[Shri Jaisukhlal Harhi.] the lowest officer 
there, and they will not simply look to the 
files but look to the actual   development    of  
agriculture.     On that score there need not be 
any anxiety. 

Then Shri Sri Rama Reddy said why we 
should restrict the selection only to these 
officers. Now I may clarify the position that it 
is not being restricted to these officers. It 
would be an open recruitment. Anybody, a 
young farmer, a young man, anybody who has 
qualified himself, will be eligible to these 
Services, and therefore there is no question 
about that. 

SHRI N. SRI RAMA REDDY: But age 
restriction should not be imposed. 

SHRI   JAISUKHLAL   HATHI:   That  is 
another question. 

Another question that was mentioned bv an 
hon. Member from U.P. was about the quota 
of promotion. He asked whether they will be 
all promoted or 25 per cent or 50 per cent or 
what it would be. Today, as I said, it is only a 
broad outline, and in a broad outline we have 
suggested that the existing officers who are 
already working in certain posts in dilferent 
States will be selected and they will be 
encadred. So far as the State is concerned it is 
a matter which we will decide later on. 
Therefore, there is no question at present of 
laying down anything or enacting anything. 
That we will have to discuss even otherwise. 

Shri Murahari scented a device of per-
petuating English through or by creating these 
all-India Services. Far from it. He said that 
this is a device to perpetuate English and it is 
therefore that these all-Jndia Services are 
created. I may say that this is not a new 
pattern. There is already an existing pattern in 
the I.A.S. and the I.P.S. There are competitive 
examinations which are held and people are 
recruited. Whatever will be the future 
medium of the examinations to be held at the 
all-India level, whether the medium is 
English and Hindi and other regional 
languages, whatever will apply for other 
Services will also apply to these Services. It 
is not that this is being brought only with a 
view to perpetuating English. But this is the 
general theme which members 

of that party have taken. Even when the 
Resolution was discussed last time, these were 
their three points: first, you are giving more 
control to the Centre; secondly, why not first 
make it an item of the Concurrent List and 
then make it an all-India Service; thirdly, why 
not go to the State-Legislatures, take their 
opinion and then come here? But the 
Constitutional position is very clear and the 
position is that we are not required to go to the 
State Legislature for this purpose; it is only 
that we have to carry the States with us, and in 
doing so, we have consulted all the Chief 
Ministers and the Chief Ministers agreed. 
Then, suppose two or three States had not 
agreed, then also we could have brought 
forward this Resolution. But as I said 
yesterday, we go in a democratic manner like 
consultations, negotiations and persuasion 
until we could get the support of the States 
who had not agreed. But it is not at all 
incumbent to have the-views of the 
Legislature. 

SHRI  NAFISUL  HASAN:   This  House 
represents all the States. 

SHRI JAISUKHLAL HATHI: I mention 
that this House is the Council of States—this 
has to be realised—and since all the States' 
representatives are in this House, this House 
has the right and privilege to pass this 
Resolution. 

SHRI P. N. SAPRU: It is superior to> the . . 
. 

SHRI MULKA    GOVIND A    REDDY: 
There  is no  excuse to ignore  the  State 
Legislature. 

SHRI JAISUKHLAL HATHI: It is only an 
argument to delay a matter of procedure, 
which is not at all warranted, which is not 
necessary and which is not in any way 
required, and therefore there is no question of 
any excuse. This is what is provided and what 
we are doing . . . 

SHRI A. B. VAJPAYEE: We are here to 
represent the States. 

SHRI JAISUKHLAL HATHI: We are here 
to represent the States, therefore it is not at all 
necessary. 
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SHRI MULKA GOV1NDA REDDY 

(Mysore): There is the Lok Sabha. 

SHRI A. B. VAJPAYEE: Anyway, the 
Resolution cannot come up in the Lok Sabha, 
it can come up only in the Rajya 
Sabha. 

SHRI JA1SUKHLAL HATHI: It cannot 
come up there, it can come up only here. The 
Lok Sabha has not the power to pass .this 
Resolution, it is only this House. 

I will come to Mr. Mani's point. Mr. Mani 
said, why put the cart before the hcrse? Now, 
my reply would be: Let us first decide 
whether we want to travel or we do not want 
to travel. If we want to travel, then we shall 
think of putting the horse before the cart, we 
shall not put the cart before the horse. If we 
do not want to travel, let us not discuss. The 
question is not whether the cart shall be 
before the horse or the horse shall be before 
the cart, here the question is whether we want 
all-India Services for Agriculture and for 
Education. If we want to have them, then let 
us first pass the Resolution. After we pass the 
Resolution, let us decide what should be the 
language for the examination, whether it is 
going to be English or whether it is going to 
be Hindi or whether it is going to be the 
regional languages. 

I quite appreciate one point of his that when 
they are recruited and sent to the States 
concerned, if they do not know the language 
of the State, naturally there will be a 
handicap. I say that even otherwise, as it is, in 
everything, whenever the candidates prefer 
any particular States, they should know the 
language of the States which they prefer. And 
therefore, as he rightly pointed out, if the 
three-language formula is implemented, then 
this difficulty also would be mitigated to a 
very great extent. Therefore, let us not 
unnecessarily bring in this question at this 
stage. We know that the question of language 
is a delicate one. It has been considered, de-
bated and discussed not only in this House 
but elsewhere and everywhere. So far as I am 
concerned, I have come with this limited 
Resolution. I understand that it may have its 
implication, it will have. Whatever we decide 
for the other compe- 

titive examinations of all-India Services, we 
sh:;ll also decide the same thing for these. 
That is all the more reason why we should not 
make a beginning. If we are afraid of all the 
future things that are going to happen, then 
we cannot move forward. Therefore I say, 
rather than think whether we are putting the 
cart before the horse or we are putting the 
horse before the cart, let us decide to get both 
the cart and the horse and then decide 
whether we want to travel or we do not want 
to travel. If we want to travel, then we will 
manage to put the horse before the cart. Then 
we shall get a charioteer and travel and go on. 
But if we do not decide to travel, then nothing 
will happen. 

These are the main points which the hon. 
Members ureed. I do not want to take more 
time of the House. I am extremely thankful 
indeed to all the Members who have 
supported this Resolution and I am sure, 
Madam, that the House will carry this 
Resolution not only by a two-thirds majority, 
but unanimously, and let us show to the 
country the need for such Services. 

THE DEPUTY CHAIRMAN: I will now 
put the Resolution to vote. Under article 
312(1) of the Constitution, the Resolution has 
to be supported by not less than two-thirds of 
the Members of the Rajya Sabha present and 
voting. Therefore, there will be division. 

The question is: 

"That this House do resolve in pursuance 
of clause (1) of article 312 of the 
Constitution that it is necessary and ex-
pedient in the national interest that 
Parliament should by law provide for the 
creation of the following All-India Services 
common to the Union and the States and 
regulate the recruitment, and the conditions 
of service of persons appointed, to each of 
these Services, namely:— 

(i) the Indian Agricultural Service; 
and 

(ii) the Indian Educational Service 
(General Education, Technical Edu-
cation)." 

The House divided. 
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THE   DEPUTY    CHAIRMAN:   Ayes— 

125;  Noes—Nil. 

AYES—125 

Abraham, Shri P. 
Ammanna Raja, Shrimati C. 
Anandan. Shri T. V. 
Anis Kidwai, Shrimati 
Anwar, Shri N. M. 
Arora,  Shri  Arjun. 
Asthana, Shri L. D. 
Bansi Lai, Shri. 
Bedavati   Bnrgohain,   Shrimati. 
Bhargava, Shri B. N. 
Bhargava, Shri M. P. 
Chagla, Shri  M. C. 
Chandra Shekhar, Shri. 
Chatterji, Shri J. C. 
Chavda, Shri K. S. 
Chetia, Shri P. 
Chordia, Shri V. M. 
Damodaran. Shri K. 
Das, Shri N. K. 
Dass, Shri Mahabir. 
Deb, Shri S. C. 
Deokinandan  Narayan, Shri 
Desai, Shri Khandubhai K. 
Desai, Shri Suresh J. 
Devaki Gopidas, Shrimati. 
Dharia, Shri M. M. 
Dikshit, Shri Umashankar. 
Doogar, Shri R. S. 
Dutt, Shri Krishan. 
Dwibedy, Shri Bairagi. 
Ghose, Shri Surendra Mohan. 
Gilbert, Shri A. C. 
Gujral, Shri I. K. 
Gupta, Shri Gurudev. 
Gurupada Swamy, Shri M. S. 
Hathi, Shri Jaisukhlal. 
Indira Gandhi, Shrimati. 
Iyer, Shri N. Ramakrishna. 
Jahanara Jaipal Singh, Shrimati. 
Joshi, Shri J. H. 
Kapoor, Shri G. K. 
Karmarkar, Shri D. P. 
Kathju, Shri P. N. 
Khan, Shri Akbar Ali. 
Khan, Shri  M. Ajmal. 
Koya', Shri Palat Kunhi. 
Kulkarni,  Shri  B. T. 
Kurre, Shri Dayaldas. 
Lakshmi N. Menon, Shrimati. 
Lalitha (Rajagopalan), Shrimati. 
Mahanti, Shri B. K. 
Mallik, Shri D. C. 
Malviya, Shri Ratanlal Kishorilal. 

Mani. Shri A. D. 
Maniben Vallabhbhai Patel, Kumari. 
Mary Naidu. Miss. 
Mathen. Shri Joseph. 
Mishra, Shri L. N. 
Mishra. Shri S. N. 
Misra. Shri Lokanath. 
Misra, Shri M. 
Mitra. Shri P. C. 
Mohammad, Chaudhary A. 
Mohinder Kaur, Shrimati. 
Moideen, Shri M. J. J. 
Momin, Shri G. H. Valimohmed. 
Muhammad Ishaque, Shri. 
Nafisul Hasan, Shri. 
Nandini Satpathy, Shrimati. 
Nanjundaiya, Shri B. C. 
Neki Ram. Shri. 
Pande, Shri C. D. 
Pathak, Shri G. S. 
Pattanayak, Shri B. C. 
Phulrenu Guha. Dr. Shrimati. 
Prasad, Prof. B. N. 
Punnaiah, Shri Kota. 
Puttappa, Shri Patil. 
Ramaswamy, Shri K. S. 
Ramaul, Shri Shiva Nand. 
Rao,  Shri  B.   Ramakrishna. 
Rao, Shri V. C. Kesava. 
Ray, Shri Ramprasanna. 
Reddy, Shri K. V. Raghunatha. 
Reddy, Shri M. Govinda. 
Reddy.  Shri  N.  Sanjiva. 
Reddy, Shri N. Sri Rama. 
Roy, Shri Biren. 
Ruthnaswamy, Shri M. 
Sahai, Shri Ram. 
Sait, Shri Ebrahim Sulaiman. 
Sanjivayya, Shri D. 
Sapru, Shri P. N. 
Savnekar, Shri Baba Saheb. 
Seeta Yudhvir, Shrimati. 
Sethi, Shri P. C. 
Shah, Shri M. C. 
Shakuntala Paranjpye, Shrimati. 
Shanta Vasisht, Kumari. 
Shcrkhan, Shri. 
Shukla, Shri M. P. 
Shyam Kumari Khan, Shrimati. 
Siddhu, Dr. M. M. S. 
Singh.   Dr.   Anup. 
Singh, Thakur Bhanu Pratap. 
Singh,  Shri  Dalpat. 
Singh,  Shri Jogendra. 
Singh. Shri Mohan. 
Singh. Shri Niranjan. 
Singh, Shri Santokh. 
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Singh, Shri T. N. 
Sinha, Shri Awadheshwar Prasad. 
Sinha, Shri B. K. P. 
Sinha, Shri Rajendra Pratap. 
Sinha, Shri R. P. N. 
Tankha, Pandit S. S. N. 
Tara Ramchandra Sathe, Shrimati. 
Thanglura, Shri A. 
Thengari, Shri D. 
Tiwary, Pt. Bhawaniprasad. 
Tripathi, Shri H. V. 
Vajpayee, Shri A. B. 
Varma, Shri B.  B. 
Varma, Shri C. L. 
Vijaivargiya,   Shri  Gopikrishna. 

NOES—Nil. 

The Resolution was adopted by a majority 
of not less than two-thirds of the Members 
present and voting. 

THE DEPUTY CHAIRMAN: The Re-
solution has been passed unanimously. 

SHRI M. P. BHARGAVA (Uttar Pradesh): 
Madam, I propose that the two half-an-hour 
discussions be taken up now. 

THE DEPUTY CHAIRMAN: We still have 
a little less than ten minutes. We could go on 
with the Bill. 

SHRI LOKANATH MISRA (Orissa): 
Madam, tomorrow we have a discussion 
which might take a little more. Two and a half 
hours have been allotted to it. 

THE DEPUTY CHAIRMAN: The Minister 
of External Affairs. 

SHRI LOKANATH MISRA: What is this? 
Before you have disposed of my point . . . 

THE DEPUTY CHAIRMAN: What have 
you had to say? 

SHRI LOKANATH MISRA: We have 
allotted 2i hours for the discussion tomorrow. 
It may take half an hour more. Therefore, the 
two half-an-hour discussions be taken up 
today only because there would be no time 
tomorrow. 

THE DEPUTY CHAIRMAN: Both the half-
an-hour discussions would be taken up today 
from 5 P.M. 

THE     ARMED     FORCES      
(SPECIAL POWERS)  CONTINUANCE 

BILL,  1965 

THE MINISTER OF EXTERNAL AF-
FAIRS (SARDAR SWARAN SINGH): Madam, I 
move: 

"That the Bill to continue the Armed 
Forces (Special Powers) Regulation, 1958, 
for a further period, as passed by the Lok 
Sabha, be taken into consideration." 

The Bill before the House is to continue for 
a further period the Armed Forces (Special 
Powers) Regulation 1958. The Regulation 
was promulgated by the President in 1958 in 
exercise of,the powers conferred by article 
240 of the Constitution read with paragraph 
18(2) of the Sixth Schedule thereof. It 
conferred certain special powers on the 
officers of the Armed Forces to enable them 
to aid effectively the civil power in those 
areas of Kohima and Mokokchung districts 
which were declared as disturbed areas by the 
Governor by notification in the Official 
Gazette. The Regulation was initially in force 
for a period of one year. Since disturbed 
conditions in the areas of Kohima and 
Mokokchung continued the Regulation was 
extended from year to year by a proper 
Resolution promulgated by the President. 

After the formation of the State of 
Nagaland on 1st December, 1963, the 1958 
Regulation could be continued only by 
Parliamentary legislation, and for this purpose 
of continuing the Regulation for a further 
period of one year from 5th April, 1965, the 
Armed Forces (Special Powers) Continuance 
Act, 1964 was passed. The said period is due 
to expire on the 4th April, 1965. It is, 
therefore, necessary to extend the Regulation 
for a further period of one year beyond that 
date. 

Madam, the Bill has been in force for a 
period of one year. Under the provisions of 
this Bill, if any area is declared as a disturbed 
area, then the military and the police have got 
special powers of arrest, search and a number 
of other things and it is necessary that the life 
of this Act should be extended by one year 
more. 


